
IN THE NATIONAL COMPANY LAW TRIBUNAL 

MUMBAI BENCH, MUMBAI 

 

CP(IB) 593 (MB)/2018 

MA 2631/2019, MA 2349/2019 

 

CORAM:                       SHRI V. P. SINGH 

               MEMBER (J) 

SHRI RAJESH SHARMA 

MEMBER (T) 
       

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL 
COMPANY LAW TRIBUNAL ON 1.8.2019 

 
NAME OF THE PARTIES: L & T Infrastructure Finance Co Ltd 
 

V/s 
 

    Maharashtra Vidyut Nigam Pvt Ltd 
 

Section 7 of the Insolvency and Bankruptcy Code, 2016. 
 

ORDER 

15. MA 2631/2019, MA 2349/2019 in CP(IB) 593(MB)/2018 

MA 2631/2019 has been filed for an urgent listing of MA 2349/2019. 

Prayer is allowed. We have heard the argument of the Ld. Counsel for the 

parties regarding MA 2349/2019 

MA 2349/2019 has been filed by Yes Bank Limited, seeking the 

following reliefs: 

(a) To reject the claim of Respondent no.2 L & T Infrastructure 

Finance Company Ltd and direct the Resolution Professional to 

reject  the claim of Respondent No.2 in the CIRP of the Corporate 

Debtor. 

(b) To recall the Admission order dated 14.2.2019 initiating CIRP 

against the Corporate Debtor. 

(c) To stay the continuation of the CIRP against the Corporate Debtor. 

During the argument, Ld. Counsel representing the Applicant 

submitted that he is not pressing prayer clause (b) and (c) above. 



Ld. Counsel representing the Resolution Professional requested a time 

for filing reply. Prayer is allowed. Reply, if any, may be filed within three 

days from today with a copy in advance to the opposite party, after that, 

rejoinder, if any, may be filed within three days. 

 List on 9.8.2019 for disposal of MA 2349/2019.  

MA 2631/2019 is disposed of accordingly. 

 
 
 
 Sd/-          Sd/- 
RAJESH SHARMA      V. P. SINGH 
Member (Technical)      Member (Judicial) 
  


